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Heard Shri D.Re.Patnaik, learned counsel for the
1\pet1tioner in this disposed of matter, who has filed
M.A¢174/99 and Shri Ashok Mochanty, learned senior counsel
A S CVE\ N ¥ “for the respondents, who had appeared in the O.A. It is
submitted by Shri Patnaik that in order dated 25.1.1999
0, \&c;lj.Sposing of O.A.609/96, name of applicant Durjo, S/0.Bira,
placed at S1.No.£& 69 has been omitted fn the cause title.
< {\‘“ S ke _‘\\ N We have accordingly checked up and found that this is a
typographiCal error and after S1.No.68, name of the
SR \) ?pplicant placed at S1.No.70 has been typed in the cause
n title of the final order. In view of this it is directed
\=ov e ‘ i:hat page-13 of the order dated 25.1.1999 be corrected
by incorporating the name of applicant Durjo, S/o0.Bira,
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A "\\j\;/nlmonaka, POB Konaka, PS:Khallikote, Dist:Ganjam
as S1.N0.69 after S1.N0.68. MeA. 174/99 is disposed of
E‘Fccordingly.
v Hamd over copies of orders to learned coupnsel for
. ;both sides. (‘ M g
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